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3ME2/ORDER
PER DIVA SINGH

The present appeal has been filed by the Revenue assailing the correctness of the order dated
20.03.2017 of CIT(A)-1, Chandigarh pertaining to 2008-09 assessment year.
2. It was a common stand of the parties before the Bench that tax effect involved in the present
appeal is much less than the taxable limit of Rs. 20 lacs as fixed by the CBDT Circular No. 3/2018
dated 11.07.2018, therefore, the appeal filed by the Revenue may be dismissed in terms of the above
circular.
3. Accordingly, in view of the above, the appeal of the Revenue is dismissed on the grounds of
low tax effect in terms of the aforesaid circular of the CBDT by which the Tax Authorities are
bound. The appeal of the Revenue, accordingly, is dismissed as not pressed.
4. In the result, appeal of the Revenue is dismissed. Said order was pronounced in the Open
Court at the time of hearing itself.

Order pronounced in the Open Court on 16" Nov., 2018.
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